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. Registrar
ORDER NO, 1, DATED 5.11.98.

SEEN the petition.Heard learned counsel
for the petitioner.Issue notice to the Respordents
requiring them to file counter within four weeks from
the date of receipt of notice.xdjoumed to 15.12, 93,

Prayer for interim relief may lie over,

5 Learned Standing Counsel Mr,D,N,Mishra, on wham a copy
of the petition has been served is directed to file

shav cause by 24,11,93,journed to 24,11,93,
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